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RULES FOR ONLINE ELECTRONIC FILING FOR ALL THE COURTS IN THE

DISTRICT JUDICIARY IN ANDHRA PRADESH

Short Title, Applicability and Commencement:

These Rules will be called e-filing Rules. They will be applicable to all the Courts
In District Judiciary in Andhra Pradesh.

These Rules will come into force from the date of publication in the Official

Gazette,
1. Preface

These Rules will apply to online-e-filing through Designated Counters and
facilities provided for e-filing, including e-Service Centers. The Rules will apply to

such categories of cases as would be notified by the High Court. These Rules

amend and consolidate the existing Rules and Practice Directions.
2. Definitions

2.1,

22.

23,

24,
238,

Action: includes all proceedings Instituted In the District Judiciary In Andhra
Pradesh such as Original Suits, Original Petitions, Appeals, Ravision Petiions,
Contemipt Petitions, Execution Petitions, Arbitration Applications, Probate
Cases, etc., Petitions on the criminal side and also to all Interlocutory
applications.

Administrator: means the Princlpal District Judge or an Officer appointed
by the High Court for administering and dealing with the matters connected
with or relating to e-filing,

Court: means the Presiding Officer of the Couwrt or Tribunal 2s the case may
be.

Physical Filing: means all Actions and pleadings filed as hardcopies.
Designated Counters: means and includes those counters which -are
notified and those that may be included or excluded from time to time in
Appendix-I.

. Electronic _Filing {e-filing): ‘means e-filing as prescribed through the
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Internet (at the web portal of the Court) and through the internet/intranet at
Designated Counters, unless the context requires otherwise.,

2.7. High Court; High Court means the High Court of Andhra Pradesh.

2.8. Objections: means and Includes deficiencies and errors pointed out by the
Prasiding Officer/Superintendent/Officer In-charge in relation to the Actions
instituted in the Court.

2.9. Opposite Pardy: means defendant(s), respondent(s), judgment debtor(s)
oppasite parties and non- applicant{s).

210, Party: means appellant(s), plaintiff(s), petitioner(s), complainant(s)

and applicant(s).

211, Pleadings: means pleadings filed in support or defiance of an Action
induding affidavits, counter affidavit, additional affidavits replyfrejoinder
affidavits and supplementary affidavits.

2,12, PDF; means an electronic document filed in a Portable Document Format.,

2.13. PDEfA: means an ISO-standardized version of the Portable Document
Format (PDF) specialized for the digital preservation of electronic documents.

2,14, Registry: means the Office of the Court.

2,15, Statement_of Defence: means and includes written statements, replies,
countes-affidavits filed in respect of an “Action” and additional or
supplementary affidavits.

2,16, Technjcal failure: means a failure of the court's hardware, software,
andfor telecommunications facility which results i the tmpossibilily of
submitting a file electronically, Technical failure does not include
malfunctioning of the equipment of the person submitting an e-file or
intetnet problems at his / her end.

2.17. Third Party: means and includes any person or entity seeking to become

.2 party or to intervene in an Actian. ‘

218, Working Day: means and includes a day when the Regisﬁi' of the Court

is working under the Calendar published or as directed by the High Court.
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3. Generat Instructions
3,1. Ontine e-filing shall be made by visiting the web portal of the Court, namely:

https://aphc.gov.injefiling.php or hitps:{/filing.ecourts.qgov.in

3.2. Except as provided in these Rules, Actions, whether in fresh, pending or
disposed of cases, will be filed electronically by an advocate or litigant in
person from their home, office or other remote Jocalion in the manner
provided in these Rules.

3.3, Any person who is unable to access the e-filing portal would be entitled to
make use of the facilities provided at the Designated Countets for that
puspose upen payment of charges as stipulated by the High Court.

3 4. The size of the e-file should not exceed 20 MB. In case the file size exceeds
20 MB, it must be split-up and uploaded separately.

4, Steps for Registration by Advocates; Litigants/Party-in-Person.
i} Advocates

a)Should visit the web portal htips;//aphc.qov.infefiling.php or

https://fillng.ecourts ggv.in to view the form.
b) Click the registration link.

¢) Filf the form with requisite details.

d) Submit the filled-up form along with a self-attested copy of the Bar
Council Registration Certificate or Bar Council Identity Card (in pdf
format anly).

ji} Litigants/Party-in-person
ayShould visit the web portal bitps: qov.infefiling.ohp or

https://filing.ecourts.gov.in to view the form.

b) Click the registration link.

¢) Fill the form with requisite detatls.

d)Submit the filled-up form along with the self-attested copy of any
identity document Issued by the Government (in pdf format only).
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42,

43.

Litigants in person shall submit an affidavit/undertaking that they have
not engaged an Advocate in the Action. A litigant in person, who
subsequently engages an Advocate, shall make an application before the
Administrative Officer/Superintendent for transferring the data in respect
of the action to the Advocate’s account. Once the Adminlstrative
Officer/Superintendent allows the application, the data in the action shall
be transferved in the user account of the Advocate. The litigant in person
will not be in a position to modify the data of the subject action, without
the permission of the Administrative Officer/ Superintendent.

A login ID will be allotted on the next working day, If the application Is
found complete in all respects. The procedure for registration is set out in
Appendix-II.

5. Frame of Pleadings shall be as per Rules of Practice/applicable Code.

The pleadings should be clear and concise as per the relevant procedural law,
Parties and third parties should set forth their claims/averments In separate
paragraphs. The statement of truth{ affidavit of the concerned persen must bear
their signature, Opposite parties should also file their replies under sequentially

numbered paragraphs and headings (such as Preliminary Objections and
Objections on Merits).

6. Formatting

6.1.

Every Action and Documents filed shall be prepared electronically using
the following formatting style:

Paper size :A-4

Top Margin :1.5”
Bottom Margin :1.5”
Left Margin :11.75"
Right Margin :1.0“
Alignment :Justified
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6.2,

6.3.

Fant :Times New Raman Font size :14

Line spacing :1,5 ’

If any document is typed in a local language in District Judiciary, it must
he prepared using Unicode Font 14.

‘The document should be converted Into Optical Character Recognibon

(OCR) searchable Pertable Document Format (PDF) or PDFfA using any
PDF converter ar in-built PDF conversion plug-in provided in the software,
PDF/A is the preferred format.

A document which is not a text document and has to be enclosed with the
action, should be scanned using an image resolution of 300 dpi {Dots per
inch) in OCR searchable mode and saved as a PDF document. The
procedure for converting a document into an OCR searchable PDF as
mentioned above and as required in clause 6.1 as set out in Appendix —
111,

7. Digital Signatures

7.1

7.2

7.3.

The PDF dacument shall be digitally signed either by the parties andfor by
their Advaocate. The digital signatures shall be appended on such places
on the PDF document as prescribed under the extant rules. If neither the
party nar the Advocate who has been engaged possess a digital signature,
a print out of the Action shall be physically signed by the party cancemed
andfor their Advocate in accordance with Rules and it shall thereafter be
scanned and uploaded.

A List of recognized Digital Signature Providers and the procedure
involved In appending single or multiple signatures Is set out in
Appendix ~IV.

Where the party or the advocate does not possess the digital signature
issued by the competent authority such an advocate or the party may
authenticate e-filed documents by using the AADHAR number belonging
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to the advocate o the party and the OTP sent to the registered mobile
number of the advocate or party with UIDAI (Unique Identification
Authority of India). Such authentication shalt be considered valid for all
Intents and purposes and it shall be the responsibility of the party or the
advocate to maintain the security of the AADHAR number and the mobile
phone registered with the UIDAL.

74. Where a document requires signatures of more than one party it may be
filed either by:

i) Representing the consent of the other parties on the document by
inserting in the location their each hand written signature/s would
otherwise appear the typed signature of each persen, other than the filing
party, preceded by a “fsd}” and followed by the words “permission” {e.g.
“sd" AB by permission”); cr by

ii) Electronically filing a scanned document containing .all necessary
signatures,

8. Payment of Court Fees/Fines/Deposits/Other Charges etc.

Court fee and all other charges can be paid by online payment to the CFMS of AP
Treasury or through any authorized service provider approved by High Court of
Andhra Pradesh. The payment code whether automatically generated on
payment of court fee online through the CFMS of AP Treasury or:through any
authorized service provider approved by High Court of Andhra Pradesh has to be
filed in the appropriate box at the time of e-filing. The petitioner shall mention
the name of the party paying the court fee on the receipt and upload the same.

9. Retention of Originals
9.1. Scanned copies of all the Original documents which are-digitally signed by

the Advocate or the litigant in person should be filed at the time of e-.
filing. Originals of the documents and the certified copies of the Orders
{Judgments{Decrees which are questioned / challenged etc., should be
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filed at the time of the first hearing, before the court concerned

92, The responsibility of producing the originals and proving their genuineness
shall be on the party who has electronically filed scanned copies of the
document.

10. Filing of Originals:

10.1. Originals of the documents that are scanned and digitally signed by the
Advocate or the litigant in person at the time of e-filing of pleadings, the
signed vakalathnama, signed and notarized/fattested affidavit shall be filed
in the Registry of the District Judiciary or in the Filing Section/e-Seva
centre of the District Judiciary as the case may be within seven working
days of online Regisiration through web portal.

The Plaintiff and the advocate who files the suit for urgent relief with ‘out
of order’, petition shall certify in writing that the copies of documents that
are furnished or true extracts of the originals and that they are genuine
and they are not fabricated and tampered and that they will be liable for
legal action if it I5 found that they are tampered, fabricated and not

genuine documents in future.

10.1A, If e-filing of pleadings is made in the designated counters provided for
e-filing, such documents shall be filed along with the efiling of
action/pleadings.

10.1B. In addition to the above, If the authority of any other document relied
by the party is likely to be questioned, such document shall be filed in the
Registy of Righ Court, or before the authorized person of the Court
concerned in the District Judiciary as the case may be.

10.2.The signed vakalathama, .signed and notarized/attested affidavit and any
other document whose authenticity is likely to be questioned should be
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preserved, at least, for two years tif after the final disposal of the Action.
Final disposal shall include disposal of the Action by the superior appellate
court.

10.3.Notwithstanding anything above, the following documents will have to be
preserved permanently:-

a). A Negotiable Instrument (other than a cheque) as defined in Section
13 of the Negotiable Instruments Act, 1881 (26 of 1881).

b). A Power-of-Attorney as defined in Section 1A of the Powers—of-
Attorney Act, 1882 (7 of 1882)

€). A Trust as defined in Section 3 of The Indian Trusts Act, 1882 (2 of
1882).

d). A Wil as defined in Clause {h) of Section 2 of The Indian Succession
Act, 1925 (39 of 1925) including any other testamentary disposition by
whatever name called.

e). Any contract for the sale or conveyance of right or ownership in
immovable property or any interest in such property.

f). Any ather document 3as may be directed by the Bench.

10.4.The responsibility of producing the originals and proving their
genuineness shall be of the party that has electronically first scanned
copies of the document.

11, Access to the Electronic Data of the Action

Free of cost access will be avallable to authorized person(s) to data e-filed by any
of the parties to the specific Action, as is presently being provided In pending
Actions. This facility shall be in addition to the procedure of obtaining certified
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copies.

12: Exemption from e-filing

Exemption from online e-filing of the entire pleading or a part of the pleadings
andjor documents may be permitted by the Presiding Officer upon an application
being made for that purpose in the following circumstances:

iv)

where there are concerns about confidentiality and protection of privacy; or
where the document cannot be scanned or filed electronically because
of its size, shape or condition; or
where the online e-filing portal is either inaccessible or not available for
some reason; and/or

for a just and sufficient cause.

13. Setvice of Electronic Documents

In addition to the prescribed mode of service, notices, documents, pleadings that
are filed electronically may also be served through the designated e-mail 1Ds of

Registry Officials, to the e-mail address of the advocates or parties, if available,
e-mail IDs of Registry Officials will be published on the Court website to enable
the recipients to verify the source of the e-mail. Proof of service should be
supported by an affidavit.

14. Computation of Time
a.

Wherever limitation/time limits apply, it will be the responsibility of the
party concerned to ensure that the filing is carried out well before the cut-
oft date and time. The date of e-filing will be taken as that date when the
Acticn is electronically received In the Registry within the prescribed time on
any working day. For computing the time at which e-filing Is made, Indian
Standard Time (IST) will apply.

E-filing through Designated Counters wil be permissible up to 16:00 hours
on any court working day. Actions filed on a day declared as gazetted
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holiday or on a day when the court Is closed, will be regarded as having
been filed on the next working day. For the computation of limitation,
online e-filing shall be subject ta the same legal regime as applicable to
physical filing, save and except as provided hereinabove,

c.  The facility for online e-filing through the web portal shall be available
during all twenty-four hours of each day, subject to breakdown, server
downtime, system maintenance or such other exigencies. Where online
e-filing is pot possible for any of the reasons set out above, parties can
either approach the Designated Counters for e-filing during Court hours on
working days or take recourse to physical filing. No exemption from
limitation shall be permitted on the ground of a failure of the web based
online e-filing facility,

d.  Provisions for limitation governing online e-filing will be the same as those
applicable to physical fiting. The pericd of limitation for such actions will
commence frem the date when e-filing is made as per the procedure
prescribed In these Rules.

15. Pracedure for Filing Caveat

All caveats can be filed online. The procedure for this purpose is set out in
Appendix-VI. All caveats shall be filed as per e-filing module.
16, Hard Copies of Pleadings and Documents filed Electronically

Advocates, as well as parties, may print hard copres of all pleadings and
documents filed electsonically for their use in the coust or elsewhere, but not as
certified copies. The Reglstry will, wherever required, prepare hard copies for
official use.

17. Residuary provisions
a.  The e-filing made by an Advocate/Litigant in person will be rejected, if they

do not follow the protocol mandated by these Rules or practice directions.
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Subject to such further directions as may be issued, an Opposite Party may,
for valid reasons, refuse to accept the service of pleadings, documents etc.,
by email. In such an eventuality, hard copies of pleadings and documents
will have to be provided to the Opposite Party. In such circumstances, the
petitioner can be called upon to deposit the charges calculated en the basis
of the number of pages which are required to be photocopied, at the rate of
Rs.1/- per page which shall be deposited by the petitioner. This facility will
be provided by the Registry on a written request being made by the
defendant(s)/respondent(s). This rate of Rs.1/- page may be varied by a
netification/further order by the High Court.

The Regishy will communicate the objections, if any, regarding the cases
filed by email/SMS/web hosting to the concerned Advocate/Litigant in
person. After the objections are cleared the case will be processed for
listing and the Advocate/Litigant in person will be informed, including by

email/SMS.

18. Dos and Don’ts

a.

The text documents and scanned documents set out in clauses 6.3 and 7.1
should be merged as a single OCR searchable PDF or PDF/A file and should
be bock-marked as per the Master Index, duly approved by the Registry.
The procedure in this behalf is set out in Appendix-V.

The merged documents should be uploaded at the time of online e-filing.
Screen shols of the manner of accessing the online e-filing portal and for
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the filing of the main case and documents including written statements,
replies, replications, rejoinders, affidavits and evidence in a pending case,
are set out in Appendix-1.

Once e-filing is accepted, the filing or segistration number shall be notified
to the Advocate or Litigant in person, through SMS.

In case of online e-iling includes, awdio andjfor video files, the
Administrative Officer/Superintendent shall generate a hash value.

Special Characters are nat allowed while e-flling Memo of Parties and
Advocate remarks.

Document Binary File Name Standards

The following special characters are not allowed in a file name:

A quotation mark(™)

A number stgn/Pound{#)

Percent(%)

Ampersand (&)

Asterisk(*)

Colon(:}

Angle brackets (less than, greater than) (<>)

A guestion mark(?)

Backslash(\}

Forward slash(y)

Braces (left and right) ({})

Pipe(|}

A tilde(~)

The period {.) character used consecutively in the middle of the file
name or at the beginning or end of the filename.

" 4 & 9 4 % 9 & & % P 0 9 b

File names should not exceed 45 characters in length, including
spaces, Single space must be counted as one character each.

Online e-fling shall not be watermarked or encrypted. The e-filed
documents shall not contain any virus, malware, spam-ware, trojan horse or
the like. All the e-filed documents shall be legible and free of markings,
track changes or annotations.
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19. General Caution
Email is not a secure medium of communication. Any communication transmitted
by email can be intercepted or read by a third party. An Advocate or litigant in
person seeking to transmit confidential or sensitive document/material shall

approach the Registry for requisite assistance/advice.

20 Notwithstanding anything contained in the High Court Writ proceeding Rules,
1980 and the Criminal Rules of the practice 1990 to the extent provided herein
these Rules shall prevail and the words/terms defined herein shall be
applicable herein after.

APPENDICES

SL.NO. | APPENDIX NO. Description
Screenshots showing the procedure for |
accessing the on-line portal, electronic
filing of documents and list of Designated
Counters.
2 APPENDIX~II Scrgenshots showing the procedure for

registration
Screenshots showing the procedure for
3 APPENDIX-III converting a document into an OCR
searchable PDF,
Screenshots showing the procedure for
4 APPENDIX-1V appending single or multiple digital
signatures.
Screenshots showing the procedure for
book-marking.
Screenshots showing the procedure for
filing Caveat.

1 APPENDIX-I

5 APPENDIX-V

6 APPENDIX-VI

Y.V.S.B.G. PARDHA SARADHI,
Registrar General.
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* 1.7.New case opuon' e .
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1.8, Where to file High court [Lower court' .

Atter Choosing the npew case onlmn 'in the =

dash board page you need o select where | QHJGHCD’JHT_ SUBAVER COURT
p.& -

you are poing ta Ole thy case whether In the' ‘

High court or in'tha Lower court . Far fiing in the High' court ¢choase the radio button for
High court end for fillng in the lowes court choose the radio buton of e dower couwt
. option And 0 ihe following details through drop "box Le High court , chvil of
« caminal Maner Type, Case Type , and whathe! it Is MACT case of nol and whethes it is
an ordisary or Ungent ratier. (n ¢ase ol lowet court choose the State, the Disyict the
Court Establishment in addition to the above paniculars.
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Check all the particulars and if #tis comect then cfick an sutm& butten .ityou waatto
make any cofrections then tlick seset button .

1.9.Fitling up of forms: .

1.9.1.Colour coding: :
The next siep is to fill the digital forms genesated. Betore &ling up the forms we need
to undersLand the cajour.coding used In 1 forms page which will make our task easler,

> Blue colour for the form in use and Aclive . T .« .
» . Green colousor the foim which is completed of Dona‘. . '

¥ "Cia 24 colour fof the lorms which are « = SR ' '

- Red cafour for the farms wh-cnare mandatory 0 be filled up. ‘
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1.9.4, Respondent form:

The tespondent’ fonm is similar t0 :.hg-'petiﬂonez form and hence % up all the details

refadng ta the respondent aad cick "SAVE” and then “NEXT™.. +
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Passport number,Pan card rymbey, Fax hupnber, Phone ﬁmnbm Allemate Address it can
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" 1.9.7.1. Hide Porty: ' it By e
HIUB parny s an lrnpunam option in Case details torm, In casa of uﬁqnseg_{ggujglﬁnmn
a.no chiidren, FOSCO act masimonial dispites \'-'hcrf:ver law m;.r;dmes the prolection of
the Wentity of the Victir of_peatoney then this option’ shnulr:. be enabled so. that:the
privacy of the petitioner will be protecied and the mandate of law can be tormpited Mﬂl.
Hence the identity of the Hide party option enatled person vill not. be rima.led n mne -
dighet screens ) ;_ .
1.9.8. Act-Section: . \
Fill the: details of the Act and Section and save the detafis and then click Next o
MOV 10 Lhe nextform,
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1.9.11.Pay courtfees:»<~ I+ 2 - D0 T

H L - -
For. maldnq payment-of. COUr .fea .you-can make orline.payment or trough -Challan
payment and uplaay the challan details, After fting up payment detalls and ::lnckmg suhmil
buttam, tren chck Dn Next bullm.
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